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Record of Proceedings

Learned counsel for the review petitioner submitted that the present review
petition has been filed seeking review of the Commission vide order dated 26.5.2015 in

Petition No 91/TT/2012.

2. After hearing the arguments advanced by learned counsels for the petitioner and
the respondents, NHPC and BRPL, the Commission directed the petitioner to file their
written submission by 3.11.2015 with an advance copy to the opposite party.
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3. The Commission also directed the review petitioner and the respondents to file
the written submission within the specified date and observed that the information
received after the due date shall not be considered.

4.  Subject to the above, the Commission reserved the order in the review petition.

By order of the Commission

-sd-
(T. Rout)
Chief (Law)
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